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IN THE HIGH COURT OF KARNATAKA AT BENGALURU

WRIT PETITION NO.11776 OF 2019 (GM-RES) PIL

BETWEEN

\ Smt. Geetha Misra,
' Bengaluru :: PETITIONER

i AND:

The Chief Secretary to Govt.,

Bengaluru & others :: RESPONDENTS
k ok k %k
AFFIDAVIT
5 ]’
L, I am working as Sccretary, Information and Public

Relations Department, Vikasa Soudha, Bengaluru and I am aware

of the facts and circumstances of the case. Hence, | am swearing

to this Affidavit.
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3. I res
pectfully submijy that the Order dated 19.02
pPassed by the | o
Government of India, Ministry or Informat;j
Broadcastin .
g (Broadcasting Wing), s implemented by ¢p
Yy the

Governm
ent of in i
Karnatakg I Its true letter ang spirit

M T —
T ”» T ""“‘“‘""}v““'i"""
oy "
T L - T e —

)

Y

L2, TRampg, ]'
i) / LRy "
AT AR A { /
B -; ; [/
r ;I-E‘Q?{fﬁqu ccnuns\_‘,v’f.‘_'. f f'“q
3 _ Pl
- bva
Scanned by CamScanner

1
"l.‘
. .—-"T
-

r#-
23



WWW.LIVELAW.IN

4. [ respectiully subrd Lhat the State of Karnataka Tuiy

30 Districts 1 its territonal junsdiction. The State ol Karnatalea

has appointed the District Magistrate /[ Deputy Compnissioner of
cach District as an Authorised Officer, i termas of Section 2{a) of

the Cable Television Networks (Regulation) Act, 1995

S. I respectiully submit that the State Government hat
’ also appointed the District Level Monitoring Committee headed by
the jurisdictional District Magistrate/Deputy  Commissioner a5

Complaints Cell to receive the Complamts from the peneral public

with regard to contravention of the provisions of the said Act

6. [ respectfully submiut that apart from appointing the

District Magistrate as an Authorized Officer, the State Government

which 1s

* has also constituted District Monitoring Committee
[ Magistrate as  Chairman. The District

headed by Districl

Monitoring Committee is constituted as below:-

(i) District Magistrate (or Police Commissioner Chairman

i (i) District Superintendent of Police Member
[} ’ 5
| (i) District Public Relations Officer . Member
; fiv) Principal of onc of the Women’s College 1n the Member
'i District (to !Jfr selected by the DM)
g - \[- - . -
,f ™ 4 epresentative of a leading NGO working for Member
F . < ildren Welfare (to be nominated by the DM)
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4

f a leading NGO working for Member
sentalive © % ° ated by the DM)
4y Represen e (to be nominated by
(vi) Wellare
Woinen ‘
.cians/Psychologists/Sociologists (one ' Member
. P 11Clc . .
(vii) Acclhdfg be nominated by the DM
eac

7 I respectfully submit that on 10" December 2019, the
State Government has established for 24 X 7 Control Room at its
Head Quarters to monitor and receive the Complaints from the
general public. [ submit that the State Government has also
provided three e-mail IDs., namely, compl'uintsonthevision(wgmai].
com. The above Control Room is situated in the Head Quarters in
Bengaluru. The Control Room is established in Bengaluru whi(.:h
would enable the State Government to strictly adhere/supervise all
the Complaints recejved and (o lorward the same to the

Jjurisdictional District Magistrate for initiating appropriate action
and also to seek Report from the jurisdictional District regarding q

action taken.

8. I respectfully submit that apart from the e-mail ID
provided above, exclusive Land Line No.080-22028013 and Mobile
' N0.94808 41212 are also provided to the general public to register

their Complaints on Whats-App as well. | submit that the publicity
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ol tew o Avdbvis e et pabili el by Vv BWates L) 14 Wpifie)

are hereswtth procdheest oo v bk o ANNEXUROGE 0 o s

respecthively

Q, | |l"“|‘|"”\|“\ '\||1||H“ |'|IH| 1 TR il

Karnataka has also tsoed divecttonm tooodb the Pleadn ot Batelli

tate, ety theme ot Tooviola e the preoviaioin

wy

Channels i the W

of the Act. N copy ol the okl better dbated ro b ot hepewith

I‘I\Y\lll\‘l‘\l annd matked an J\NN“N”'”"; 181,

10, 1 subimit ol the Conmtitation ot Daateict Mondtariog,

Committee and steps taken o receive the Complints, ot il

published e the Ol Websate of the Department ol Tatormation
and Public Relations e, Kinnatakaimlormation povin I bl

i
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! that the State Governmend has also tesued  divections 1o the

r . v .

. District Monitormyg, Committee (o meel once e hwo months to ook
mto the Complaimnts oyt [0 i notice Iy

individuals/orpanuzations ol falee -I'.uu.umln notice in violntion ol

provisions of the Cable Television Networks Rules, 1994, A copy ol

email. 11.12.2019 sent o all 3o Districts of the State, divecting,
them to o mandatordy meet onee il (wo months, s herewith

yroduced and marked as ANNEXURE-R4 [ subnnt (hat as on the
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11. rcspvclmlly submit (h

at the Stafe Governmenl has
also dirvcled

the AUthorize Officer /" Distrie Momlm'mg
(.Omnnllc('s to take action gg Per Section 11 or the Act, after
:Ssumg show-causc Notice (g the Nc‘{works

and giving them an
OPPOI‘lunily 10 be hearq.

I respectfulfy Submiy (h

at the Order dated 19.02.2008

=
=
g
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13.

also constituted State

Leve] Monilormg Committee which g
Specified ag follows:-
(i) Secretary Informatijon & Publjc Relations of Chairman
the State
(1)

Member
(iii) Secretary, Social Welfare Department of the Member
' State
(iv) Secrelar} Women & Child Dcvelopmmt of the Member
State
e Representative of a leading NGO of the State Member
i orking for Women Welfare (to be Nominated
. the Chief Sccrctary)
< L )
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(vi)  Academmcrms /1y holopastn/Doaolopints (one

Mernlie
cach to be nonnnated by Chief Secretary)

(vii) Director imfon mation) ol the Hitate Member

Secrelngy

A copy of the Order constituting the SBtate Level Conunillee
and the Constitution of the Committee herewith produced and

marked as ANNEXURE-RG . | aubmit that this Committee has met

on 6 December 2019 and conducted the Meetings, Copy ol the
Meeting  Procecdings s herewith  produced and marked

R

ANNEXURE-R7.

14. | respectiully submit  that  the Government  of
Karnataka has also wsued advisory to the State Level Committee
thereby, appraising the Committee for the functions of the said
Committee as per the Order dated 19.02,2008. The Government of
Karnataka has issued  directions 1o the State Level Monitoring
Committee to strictly follow the functions and also the provisions

of the Act.

15. | rrwpt'(-ll'nllv submit that the above steps which arce

mitated in implt'mf'minn the Order dated 19.02.2008 15 strictly

supervised by the Chief Secretary of the (iovernment of Karnataki.
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le. rcspcc[fu“y Submit thy have highest regards [or

the Orderg of this Hrm’l)lc Court and I shy) carry oyt (hrt'ctmns

ISsueq Dy this Hon’b)e Cour, shal] adhere gng abide of all

djrcctions issueq by thig Honpe Courr,

17; 1 rcspectfu”y submjy that there has beep a delay jp

Complying With the direclr’ons issueq by this Hon’bje Court. 1

Submjt my unconditional and unquaﬁﬁed apology for the delay jn

complying With the directions ISsued by this Hon’be Courty, The

delay jg Caused dque to bona-g;

Instant Affidavi along with  (he doéuments depicting

Comph‘ancc of the Order dateq 18.09

2019 jp the instang Writ

Pctition, In the Interegy of justice and Cquity,

3.
Ly
3
5
n-]
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VERIFICATION

I, the above named Deponent, do hereby veriy
facts stated in the affidavit are true to my knos ledge and that

part thereof 1s false and nothing material 1s concealed there-|

Verified at Bengaluru, on this the ' Zday of Det

Identified by me. A
& H Brof -—'"DEPO\NENT
L “‘\qkmw\
Asyjistant, j o) dn*éa’r;a:‘. D"
O/o\Advocate General, Srecod ool Ten
High\Court Building, TodE & TAAO WL

Qi1 TOGEFOREME )

\ C_ { ¢
\Vj \___‘_Q\\L I
=
(.. TTIRAMARI
2100 (G & NOTARY
i 351, Tennd Binny Mitt,
1l taaie i .3, Langanagal Exin
BEMGLALVRU 560 832
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